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Bhaskara Pantul; Mohan
Memb€r (ludiciat)
15.11.2017.
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1. The Learned Representative of both the sides are present.

2 0n receiving the petition of the operation creditor the Respondent Debtor
has filed a Reply. To be considered on the nelt date of nearinffiftr C.e.
No. 1286/2

THE NATIONAL COMPANY LAW TRIBUNAI ON 15.1I.2017
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NAME OF THE PAKTIES: Artefct infrasrructure LrA a )i 
o"l,,, \

Valecha Engineering Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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